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Accused Details:

Rank of
the

Accused

Name of
Accused

Date
of

Arrest

Date of
Release
on Bail

Offence
s

charged
with

Whether
Acquitted

or
convicted

Sentence
Imposed

Period of
Detention
Undergon
e during
Trial for
purpose
of Sec.

428
Cr.P.C.

A1 Sri
Debana
nda
Saikia

N/A 8.2.17
(Regular

bail)

Sec.
420/46
8 IPC

Convicted S.I for 1
yr and Rs
2000/-
fine for
offence
u/s 420
IPC and
S.I for 1
yr and
Rs.
3000/-
fine for
offence
u/s 468
IPC.

N/A

J  U  D  G  M  E  N  T

PROSECUTION’S CASE IN BRIEF:

1. The encapsulated version of the prosecution case

is that the informant, Sri Jaganath Saikia, Principal of

Khora Higher Secondary School had, on 07.09.2012 lodged
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an ejahar before the In-Charge of Bongalmora Police

Outpost stating inter alia that accused, Sri Debananda

Saikia, the Economics teacher of Khora Higher Secondary

school has submitted forged the B. Ed certificate which

was submitted by him during his service. The informant

came to know about the same during examination of the

documents by the District Screening Committee and

thereafter he had informed the matter to higher authorities

of the District, but no action was taken against the

accused. Thereafter, on 07.09.2012 the public along with

other organisations protested against the matter. Hence,

this case.

2. On receipt of the F.I.R, a case being numbered as

Bihpuria P.S Case No. 222/12 was registered. After

investigation, the Investigating Officer (hereinafter

referred to as I.O) of the case submitted charge sheet

against accused, Sri Debananda Saikia, for the offences

punishable under section 420/468 of I.P.C. Copies of

relevant documents were furnished to the accused u/s 207

Cr.P.C. Considering the relevant documents and after

hearing both the parties, charge was framed against the

accused for the offences punishable u/s 420/468 of IPC.

The contents of the charge was read over and explained

to the accused, to which he pleaded not guilty and stood

to face the trial.

3. The prosecution in support of its case examined

seven witnesses whereas the accused did not examine any
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witness in support of their defence. The accused was

examined u/s 313 of Cr.P.C. Defence case is of total denial

as it reveals from the statements made by accused and

the tenor of cross-examination of prosecution witnesses by

defence. I have heard the Learned A.P.P as well as the

Learned Counsel for the accuse person.

4. Upon hearing and on perusal of the case record, I

have framed the following points for determination-

POINTS FOR DETERMINATION:-

(i) Whether the accused had cheated the

informant by dishonestly inducing him to appoint

the accused as Economics teacher at his school, and

thereby committed an offence punishable u/s 420 of

IPC?

(ii) Whether the accused had prepared forged

the certificate of B. Ed and Mark sheet of the said

examination with the intent to use the same for

cheating the informant, and thereby committed an

offence punishable u/s 468 of IPC?

DISCUSSION OF EVIDENCE, DECISION AND REASONS

THEREOF:

POINTS NO. 1 and 2:-

5. A succinct elaboration of the scope of the

definition of cheating is to be found in the judgment of
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the Hon’ble Supreme Court in Hari Sao Vs. State of Bihar

[AIR 1970 SC 843]. A person is said to cheat when he by

deceiving another person fraudulently or dishonestly

induces the person so deceived to deliver any property to

him or to consent that he shall retain any property or

intentionally induces the person so deceived to omit or to

do anything which he would not do or omit if he was not

deceived and which act or omission causes or is likely to

cause damage or harm to that person in body, mind,

reputation or property.

6. Moreover, the essential ingredients of Section 468

IPC are as follows:-

(i) Forgery is committed;

(ii) The intention of the forgery was that the document

forged would be used for the purpose of cheating.

Therefore, it is evident that what is material for this

section is committing forgery with the intent to use the

forged document for the purpose of cheating.

7. For the sake of convenience and brevity and also

because both the points are interconnected, hence they

are taken up together for discussion & decision as

follows:-

8. As regards the aforesaid points for determination,

informant Sri Jaganath Saikia, (Retired) Principal of Khora

Higher Secondary School as P.W-1 in his evidence-in-chief



6 G.R CASE NO. 1251 OF 2012

had deposed that the accused person was the subject

teacher of Economics at the Khora Higher Secondary

School. He further deposed that in the year 2012, the

Inspector of Schools had visited the Khora H.S School with

respect to the Provincialization of the School and had

asked all the teachers to submit their educational

qualification related certificates. Thereafter, the teachers

had submitted their certificates to the Inspector of

Schools. The accused person had submitted two

certificates pertaining to his B.Ed; one certificate was from

Rajdhani College, Dispur and another one was from

Gauhati University. After verification the Inspector of

Schools had informed about the said matter to P.W-1 and

asked him to take requisite steps. P.W-1 further deposed

that he then forwarded a letter to the Deputy Controller of

Examination for verification of the truth of the fact.

Thereafter, the concerned authority of Gauhati University

had informed the informant/PW-1 that the B. Ed certificate

of the University which the accused had submitted was

forged. Then the PW-1/informant informed the matter to

the Inspector of Schools and accordingly the Inspector of

Schools instructed the informant to take action against the

accused person. Thereafter, a meeting was held between

the said school management authorities, but no decision

could be taken up at that time. Then the students and the

public locked the school by protesting against the matter.

The informant then informed the matter to Bihpuria police
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Station. Exhibit-1 is the F.I.R and Exhibit-1(1) is his

signature. Exhibit-2 is the seizure list vide which the police

had seized the documents/certificates, in which Exhibit-

2(1) is his signature. Material Exhibit-1 is the Certificate of

Rajdhani B.Ed College, Dispur. Material Exhibit-2 is the

mark sheet of accused, Debananda Saikia, of Gauhati

University. Material Exhibit-3 is the Letter written by

informant/PW-1 to the Controller of Examination of

Gauhati University. Material Exhibit-4 is the Letter

addressed to the informant by the Controller of

Examination of Gauhati University. Material Exhibit- 5 is

the Letter written by the PW-1 addressing to Inspector of

Schools, Lakhimpur. Material Exhibit-6 is the Letter from

Inspector of Schools.

During his cross-examination, P.W-1 had deposed that it is

not mentioned in the Certificate of Rajdhani B.Ed college,

Dispur whether the said college is affiliated to Gauhati

University or not. P.W-1 deposed that he had not sent

Material Exhibit 1 and Material Exhibit 2 to the Controller

of Gauhati University. He further deposed that vide Mat.

Ext. 3 he had forwarded to the Controller of Gauhati

University the Certificate bearing Serial No. 000047 dated

03-09-2010(issue date). He further deposed that the serial

No. of Mat. Ext. 1 is 152 dated 12-04-2010. He further

deposed that the police had not seized the Admit Card

which is mentioned in Mat. Ext. 3. P.W-1 had admitted

that he has not forwarded the Material Exhibit-1 and
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Material Exhibit-2 to F.S.L. The Controller of Gauhati

University has not mentioned about M. Ext-1 and M. Ext-2

in M. Ext-4. M. Ext-4 also does not indicate as to how and

on what basis the M. Ext-1 and M. Ext.2 are known to be

forged. He further deposed that on 23.03.2012, the

Controller of Gauhati University had informed him that

Mat. Ext-1 and Mat. Ext-2 are forged and thereafter he

had informed the matter to the Inspector of Schools,

Lakhimpur on 20.04.2012. P.W-1 deposed that he had

lodged the ejahar on 07.09.2012. P.W-1 had denied that

he had not mentioned the reason for delay in lodging the

ejahar either in his ejahar or in his statement u/s 161

Cr.P.C. He deposed that during the time of the alleged

incident, their said school was provincialized and only the

Higher Secondary part was not provincialized. He deposed

that on 01.01.2013, the Higher Secondary part was

provincialized. Before provincialization, all the matters

relating to School and staff were taken up by the

Management Authority of the school. He further admitted

that in Mat. Ext. 3 it was not mentioned that he had

informed about the matter to the Management Authority

of the School and that he had sent the

documents/certificates to the Controller as decided by the

Management Authorities of the School. He further

admitted that he had not mentioned in Exhibit 1 that he

had either informed the matter to the Management

Authority of the School or whether any decision was taken
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by the said Authority. P.W-1 had denied that he had

submitted the documents by violating the rules of school.

He deposed that the accused was working as a subject

teacher in that school since 1999. P.W-1 has denied that

in the year 2007, during Golden Jubilee an amount of Rs.

7,00,000/- to Rs. 8,00,000/- was misappropriated and the

accused often used to discuss about the said matter and

out of vengeance, the informant/P.W-1 had falsely lodged

this case against the accused. He further deposed that he

does not know if the accused person had filed a writ

petition in Gauhati High Court against the School

Authorities. He deposed that a District Screening

Committee meeting was held on 07.03.2014 and ADC,

Lakhimpur, Inspector of Schools, Lakhimpur, Planning

Officer, Chairman, Ex-MLA, Premadhar Bora along with

him was present at that meeting. He further deposed that

at the said District Screening Committee meeting, the

name of the accused person was recommended for

provincializing his job. He further deposed that the

documents were submitted by Smt. Tulumoni Saikia(wife

of the accused person) on his behalf. He further deposed

that later on the said documents were handed over to her

vide Ext.- Ka. He admitted that Ext.-Ka has no mention

about Mat. Ext.1 and Mat. Ext. 2 as police had seized the

said documents but there is no mention about the police

seizing the documents in Ext. Ka. He denied the

suggestion that he had not stated before the I.O in his
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statement u/s 161 Cr.P.C that “The accused person had

submitted two certificates pertaining to his B.Ed; one

certificate was from Rajdhani College, Dispur and another

one was from Gauhati University. After verification the

Inspector of Schools had informed about the said matter

to P.W-1 and asked him to take requisite steps. P.W-1

further deposed that he then forwarded a letter to the

Deputy Controller of Examination for verification of the

truth of the fact. Thereafter, the concerned authority of

Gauhati University had informed the informant/PW-1 that

the B. Ed certificate of the University which the accused

had submitted was forged. Then the PW-1/informant

informed the matter to the Inspector of Schools and

accordingly the Inspector of Schools instructed the

informant to take action against the accused person.”

9. P.W-2, Sri Gobin Hazarika, has stated in his

evidence that the accused was a subject teacher of Khora

H.S School. He deposed that in the year 2012, the

accused had submitted forged certificates of his B.Ed

examination. Thereafter, public came to know about the

matter and asked the matter to the Principal of that

School. Then the public informed the matter to the Deputy

Commissioner, Lakhimpur and the local MLA. The D.C,

Lakhimpur then inquired into the matter and directed the

Principal of Khora H.S School to suspend the accused from

his service. Thereafter, a meeting was held by the School

authorities, but no decision could be taken up in that
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meeting. Thereafter, the Principal of that school had

lodged an F.I.R about the occurrence. He deposed that in

his presence some documents [Mat Ext. 1, Mat Ext. 2, Mat

Ext. 3, Mat Ext. 4, Mat Ext. 5 and Mat Ext. 6]  were seized

by the police from the informant vide Ext. 2(Seizure List)

wherein he had put his signature and which is marked by

the prosecution as Exhibit 2(1).

During his cross-examination, PW-2 has admitted that he

is not a member of Khora H. S School.He further admitted

that he had not stated whatever he had stated in his

examination-in-chief before the I.O in his statement u/s

161 Cr.P.C.

10. P.W-3, Sri Gangadhar Chetry, had deposed in his

evidence-in-chief that 6-7 years back, the accused had

submitted his educational documents to the Principal of

Khora H.S School in order to provincialize his post as

Subject Teacher. Thereafter, the Principal of said school

had informed that the academic certificates of the accused

were found to be forged. Thereafter, the Principal/P.W-1

had lodged an F.I.R against the accused and accordingly

police seized the certificates submitted by the accused

vide Ext. 2 wherein he had put his signature which was

marked by the prosecution as Ext. 2(3).

During his cross-examination, P.W-3 had testified that at

the time of the alleged occurrence, their school was under

‘Vidyalaya Parichalana Samity’ and he was also a member

of the said Vidyalaya Parichalan Samity. No allegation was
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raised against the accused by the Vidyalaya Parichalana

Samity. P.W-3 further deposed that he had no personal

knowledge regarding the documents submitted by the

accused. In the year 2007, Golden Jubilee was solemnised

in the said school and at that time, the accused and P.W-3

were Auditors of that function. He further deposed that

after the celebration of the Golden Jubilee, the accused

and P.W-3, while auditing, found anomalies pertaining to

an amount of Rupees Seven lakh to Eight lakhs.

Thereafter, they had informed the matter to School

Parichalana Samity, due to which the informant did not

receive his pension benefits for one year from the date of

his retirement. He further deposed that the documents

were seized by the Police from the informant.

11. P.W-4, Smt. Tulumoni Saikia, had deposed in her

evidence that the accused is her husband and used to

work as a Subject Teacher in the Khora H.S School. In the

year 2012, one day, the Principal of that school had

informed her over phone that she/P.W-4 and her

husband/accused had to submit their academic documents

for provincialization of their service. Thereafter, she asked

her husband/accused over phone about the matter, as he

was not at home, and after his permission, she had

submitted her documents along with her husband’s

academic documents to the Principal. Thereafter, about

three days later, she came to know from her colleague

that the B.Ed certificate of her husband/accused were
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false/fake. Thereafter, the informant/P.W-1 had returned

back those documents of the accused to her.

During her cross-examination, P.W-4 had testified that her

husband/accused is working as subject teacher in Khora

H.S School. P.W-4 had deposed that all the documents of

her husband/accused which she had given to P.W-1 were

returned back to her by the Principal of that school vide

Ext. ‘Ka’ wherein Ext. ‘Ka’ (1) and ‘Ka’(2) were her

signatures. She deposed that she had not submitted any

B. Ed certificates of her husband to P.W-1.

12. P.W-5, Sri Munindra Barik, in his evidence-in-chief

had deposed that in the year 2012, the informant, as the

Headmaster of Khora H.S School, had asked all the

teachers to submit their educational certificates.

Accordingly, all the teachers, including the accused had

submitted their educational certificates to the Headmaster

of that school. Thereafter, P.W-5 came to know from the

informant/P.W-1 that the B.Ed certificate of the accused

was forged. The Headmaster/P.W-1 had communicated

with Rajdhani B.Ed College for verifying the matter and

came to know that the B.Ed certificate of the accused is

forged/fake. Thereafter, the Headmater of Khora H.S

School had informed about the matter to all the staff and

lodged an F.I.R against the accused.

During his cross-examination, P.W-5 had testified that he

has no any personal knowledge as to whether the said

certificate was forged or not and he came to know about
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the same from the informant. P.W-5 had further deposed

that he do now know if the School Parichalana Samity took

any decision about the lodging of ejahar against the

accused. P.W-5 has stated that he does not know if

his/P.W-5 name was mentioned in the serial No. 9 and the

name of accused was mentioned in the serial No. 3 in the

Seniority list of their school teachers and later on his/PW-5

name was in the serial No. 1 and the name of accused

was dismissed from the said list. P.W-5 had further

deposed that he does not know that whether the accused

later approached Gauhati High Court for regularising his

service.

13. P.W-6, Sri Deben Borah, had deposed in his

evidence-in-chief that 07.09.2012, police had seized some

documents from Khora H.S School. At that time, he was

present there and hence, police took his signature on the

seizure list (Ext. 2) and his signature was marked by the

prosecution as Ext. 2(3). Out of those seized documents,

there were Original B.Ed certificate and Original mark

sheet of accused along with other documents. At the time

of occurrence, P.W-6 came to learn from newspaper that

the accused submitted forged B.Ed certificates in the

school. Thereafter, the public had informed the matter to

the Headmaster of that school and asked him to inform

the matter to the School Parichalana Samity. But, as the

Parichalana Samity did not take any step, the public locked

the school.
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During his cross-examination, P.W-6 had deposed that

police did not interrogate him regarding the occurrence.

P.W-6 had admitted that he had not stated before police

that he came to know from newspaper that the accused

submitted forged B.Ed certificates in the school;

thereafter, the public informed the matter to the

Headmaster of that school and asked him to inform the

matter to the School Parichalana Samity but as the

Parichalana Samity did not take any step, the public had

locked the school.

14. P.W-7, Sri Pankaj Kr. Roy, the Investigating

Officer of this case, had deposed in his evidence that on

07.09.2012, while he was posted at Bongalmora Police

Outpost as the In-charge, on that day, he had received an

FIR from informant, Jaganath Saikia, and accordingly,

P.W-7 had made a G.D Entry and forwarded the same to

Bihpuria Police Station. The Officer-in-Charge of the

Bihpuria Police Station had registered a case and

entrusted him to investigate the case. Accordingly, he/PW-

7 investigated the case. Subsequently, on the basis of

investigation, S.I Gokul Chutia submitted charge-sheet in

this case. Exhibit 2 is the Seizure List wherein Ext. 2(5) is

his signature. Exhibit 3 is the Extract copy of the GD Entry.

Exhibit 4 is the Sketch Map wherein Ext. 4(1) is his

signature. Exhibit 5 is the Charge Sheet wherein Ext. 5(1)

is the signature of S.I Gokul Chutia.
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During his cross-examination, P.W-7 had testified that he

had not received any verbal information regarding the

incident before receiving the F.I.R. The date of occurrence

is not specifically mentioned. The Material Exhibit-4 was

issued on 23.03.2012 in favour of the informant. Material

Exhibit-6 was issued on 14.05.2012 by the Inspector of

Schools. The FIR was lodged on 07.09.2012. The

informant/P.W-1 has neither mentioned any reason for

delay in lodging of FIR either in his statement u/s 161 of

Cr.P.C or in the F.I.R itself. P.W-7 had admitted that he

has not visited Rajdhani B.Ed College, as he got

transferred. P.W-7 had further admitted that he had not

recorded the statement of Controller of Gauhati University,

President, Secretary of Khora H.S School. He deposed that

P.W-1 had not sent the Material Exhibit-1 and Material

Exhibit-2 to FSL for examining the genuineness. P.W-7

had not mentioned in Exhibit-2 (seizure list) how the

informant got possession of Material Exhibit-1 and Material

Exhibit-2. P.W-7 had not examined the members of

Screening/Verification Committee as mentioned in the FIR.

PW-7 has admitted that he had also not investigated

whether such screening/verification committee actually

existed or not.

15. P.W-8, Sri Dhruba Jyoti Choudhury, Controller of

Examination, Gauhati University, had deposed that he had

received the B.Ed Admit Card(Sl. No. 1174, Roll No.

1/157) and Mark sheet(Sl. No. 469/2009) and Certificate
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(Sl. No. 000047 issue date 03-09-2010) from Khora H.S

School for their verification of genuineness. He further

deposed that after verification with the Merit/Tabulation

Register, he came to know that no such Admit Card or

Mark sheet was issued from the University in the name of

the accused person. He deposed that the signature on the

bottom of Mat. Ext. 2 is not his signature. He further

deposed that Mat. Ext. 2 bears two signatures of First

Tabulator and Second Tabulator but the said signatures do

not belong to the then First tabulator, A.K Debroy and

Second Tabulator, N.K Khanna. Mat. Ext 4 is the Letter

vide which he had communicated to the Khora H.S School

that Mat. Ext. 2 and Mat. Ext. 3 were forged/fake

documents.

During the cross examination, he had deposed that he had

not mentioned on what basis he had stated in Mat. Ext. 4

that the Mat. Ext 2 and Admit Card mentioned in Mat. Ext

3 were forged documents. He deposed that along with

Mat. Ext. 3 the photocopies of Admit Card, Mark sheet and

Certificate was enclosed.

16. Therefore, the main allegation in the instant case

is that Mat. Ext. 1 and Mat. Ext 2 which were allegedly

submitted by the accused person for provincializing his

service and those were found to be forged and on the

basis of which the instant case has been filed by the

Principal of Khora H.S School. P.W-1 had deposed that he

had not handed over the B.Ed certificates of the accused
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to P.W-4 as the police had seized the said certificates from

him vide Ext. 2.The said explanation seems believable and

acceptable. P.W-7/I.O has corroborated the said version of

P.W-1 that he had seized the academic documents of the

accused from P.W-1 vide Ext. 2. Exhibit 2 indicates that

Mat. Ext. 1, Mat. Ext. 2, Mat. Ext. 3, Mat. Ext. 4, Mat. Ext.

5, Mat. Ext. 6 were seized by the I.O in presence of P.W-

2, P.W-3 and P.W-6 who have been able to prove the

contents of the said Ext. 2 as per law. The testimony of

P.W-8/ Controller of Examination, Gauhati University, is of

vital importance in this case. P.W-8 specifically deposed

that Mat. Ext. 2 and the Admit Card mentioned in Mat. Ext

3 were forged. He specifically mentioned in his testimony

as to how he had arrived at the conclusion that the said

documents were forged. He deposed that he had received

the B.Ed Admit Card(Sl. No. 1174, Roll No. 1/157) and

Marksheet(Sl. No. 469/2009) and Certificate (Sl. No.

000047 issue date 03-09-2010) in the name of the

accused person from Khora H.S School for their

verification of genuineness. He deposed that after

verification with the Merit/Tabulation Register of the

University, he came to know that no such Admit Card or

Mark sheet was issued from the University in the name of

the accused person. He further deposed that the signature

on the bottom of Mat. Ext. 2 is not his signature. He

further deposed that Mat. Ext. 2 bears two signatures of

First Tabulator and Second Tabulator but the said
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signatures do not belong to the then First tabulator, Sri

A.K Debroy and Second Tabulator, Sri N.K Khanna.

Therefore, it is quite clear from the testimony of P.W-8

that the Mat. Ext. 2 and Admit Card mentioned in Mat.

Ext. 3 were actually forged/fake documents which were

used by the accused person for deceiving the school

authorities for the purpose of provincializing his service.

Submission of the forged academic documents for service

itself proves the dishonest intention of the accused

person.

17. The accused person has taken the defence that

he had not submitted Mat. Ext. 1 and Mat. Ext. 2 in the

school. P.W-1 had deposed that the academic documents

of the accused were submitted by the wife of the accused

person/P.W-4 which were later on again handed over to

P.W-4. P.W-4’s testimony cannot be entirely relied on as

she is the wife of the accused person and therefore an

interested witness. Moreover, it is evident that the said

matter of forgery of academic documents by the accused

person was raised before other authorities/forums too

before the filing of this case by P.W-1. But there was no

evidence on record, which goes on to establish that the

accused person had raised the same plea before the

school authorities. The accused person did not adduce any

evidence to establish his defence that the said Mat. Ext. 1

and Mat. Ext 2 were actually not submitted by him at

school. Therefore, on the basis of the testimonies adduced
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by the P.Ws as well as the documentary evidence on

record, I am of the firm opinion that the prosecution has

been able to establish the guilt of the accused person u/s

420/468 IPC all beyond reasonable doubts.

Points No. 1 & 2 are answered in affirmative and in favour

of the prosecution.

ORDER

18. Considering the above discussion, I hereby find

the accused, Sri Debananda Saikia, guilty u/s 420/468 IPC

and thereby convict him under the said provisions of law

in the instant case.

19. I am not inclined to give the accused person the

benefit of the Probation of Offenders Act as the nature of

the offence is quite serious, which if encouraged, would

lead to crumbling down the entire education system of the

country in future.

20. I have heard the accused person on the point of

sentence and he has prayed for leniency.

21. Considering all the above, the accused is hereby

sentenced to undergo Simple imprisonment for a period of

one year and a fine of Rs. 2000/- in default Simple

Imprisonment for a period of one month for offence

punishable u/s 420 IPC and further sentenced to undergo

simple imprisonment for a period of another one year and

a fine of Rs. 3000/- in default simple imprisonment for a

period of two months for the offence punishable u/s 468

IPC. The two sentences shall run concurrently.
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22. Furnish free copy of the judgment to the convict

immediately.

23. Send a copy of this judgment to the District

Magistrate, Lakhimpur, North Lakhimpur.

The judgement is pronounced in open Court

under my hand and seal of this Court on the 12th day of

July, 2022.

The case is accordingly disposed off on contest.

Priyanka Hazarika Nair
Addl Chief Judicial Magistrate
Lakhimpur, North Lakhimpur
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APPENDIX – 14

LIST OF PROSECUTION/DEFENCE/COURT WITNESSES

A.  Prosecution:

RANK NAME NATURE OF EVIDENCE
(EYE WITNESSES, POLICE

WITNESS, EXPERT WITNESS,
MEDICAL WITNESS, PANCH
WITNESS, OTHER WITNESS)

PW1 Sri Jaganath Saikia INFORMANT/EYE WITNESS

PW2 Sri Gobin Hazarika OTHER WITNESS

PW3 Sri Gangadhar Chetry OTHER WITNESS

PW4 Smt. Tulumoni Saikia OTHER WITNESS

PW5 Sri Munindra Barik OTHER WITNESS

PW6 Sri Deben Borah OTHER WITNESS

PW7 Sri Pankaj Kr. Roy POLICE WITNESS

PW8 Sri Dhurba Jyoti

Choudhury

OTHER WITNESS

B.  Defence Witnesses, if any:

RANK NAME NATURE OF EVIDENCE
(EYE WITNESSES, POLICE

WITNESS, EXPERT WITNESS,
MEDICAL WITNESS, PANCH
WITNESS, OTHER WITNESS)

DW1 Nil

DW2 Nil

C.  Court Witnesses, if any:

RANK NAME NATURE OF EVIDENCE
(EYE WITNESSES, POLICE
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WITNESS, EXPERT WITNESS,
MEDICAL WITNESS, PANCH
WITNESS, OTHER WITNESS)

CW1 Nil Nil

CW2 Nil Nil

LIST OF PROSECUTION/ DEFENCE/ COURT EXHIBITS

A. Prosecution:

Sr.
No.

Exhibit
Number

Description

1 Exhibit 1 Ejahar

2 Exhibit 1(1) Signature of PW1

3 Exhibit 2 Seizure list

4 Exhibit 3 Extract copy of GD entry

5 Exhibit 4 Sketch map

6 Exhibit 5 Charge-sheet

B. Defence:

Sr.
No.

Exhibit Number Description

1 Exhibit Ka Acknowledgement

C. Court Exhibits:

Sr.
No.

Exhibit Number Description

1 Exhibit C-1/CW-1 Nil

2 Exhibit C-2/CW-2 Nil

D. Material Objects:
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Sr.
No.

Exhibit
Number

Description

1 Mat Ext. 1 Forged certificate issued by Principal of

Rajdhani B.Ed College

2 Mat Ext. 2 Forged mark sheet issued by Gauhati

University

3 Mat Ext. 3 Letter issued by informant to the

Controller of Gauhati University

4 Mat Ext. 4 Letter issued by Deputy Controller of

examination of Gauhati University

addressed to the informant

5 Mat Ext. 5 Letter issued by informant addressed to

the Inspector of School, Lakhimpur

6 Mat Ext. 6 Letter issued by Inspector of School,

Lakhimpur

Priyanka Hazarika Nair
Addl Chief Judicial Magistrate

Lakhimpur, North Lakhimpur


